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(13) We hope that    the    imple- 
 mentation of the above policy will 

_ not only help the orderly revival of the 
sick units both in the large and small 
scale sector but also protect 
employment and the investment of 
public resources in these undertakings. 
The success of the policy will naturally 
depend on the co-operation that we get 
from the State Government,, the 
labour, the financial institutions and 
others. It is also our hope that with 
their help the incidence of sickness in 
industry can be 

. reduced and dishonest management 
suitably dealt with under this policy. 

(14) I seek the support of all 
sections of this House for this poli 
cy. - 

S.HRI INDRADEEP SINHA (Bihar): 
Mr. Vice-Chairman, Sir, may I seek one 
clarification? Now, one of the 
possibilities suggested by the hon. 
Industry Minister is that a sick unit may 
be merged with a viable unit in the 
private sector. Now it is through such 
mergers that monopolies have developed 
in most of the capitalist countries, which 
the Industry Minister knows. Now, will 
he clarify whether before giving 
permission for a sick unit to be merged 
with another viable unit in the private 
sector, Government would see to it that it 
does not lead to growth or strengthening 
of monopoly in that field? 

SHRI GEORGE FERNANDES: 
Most certainly, Sir.     . . ,   _. 

AN HON. MEMBER: It is for the 
Chair to decide. 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA); He says that 
he is prepared for the discussion. 

 
THE DEPOSIT INSURANCE COR-
PORATION (AMENDMENT AND 

MISCELLANEOUS PROVISIONS) 
BILL, 1978— 

THE VICE-CHAIRMAN (SHRI U. K. 
LAKSHMANA GOWDA): We go over 
to the Deposit Insurance Corporation 
(Amendment) Bill. Shri Shiva Chandra 
Jha, 
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SHRI INDRADEEP SINHA (Bihar); Mr. 
Vice-Chairman Sir, apparently, the Bill is of a 
technical nature. The proposal is to merge one 
body in another body; there can be no 
objection to that. But I wish to refer to certain 
other aspects and those aspects are about 
deposits and advances in the rural, urban    
and   the   metropolitan 

areas  and  advances     to  the  priority sectors 
of the economy.     Now, recently,  the  
Estimates  Committee  of  the Lok   Sabha  has   
submitted  its   report on  this  question.   It  
has  found  that the rural branches of the 
nationlised banks have become agencies for 
mopping up savings of the    rural sector and  
transferring  them to  the  urban industrial   
sector.    This,   I   supposed the Minister of 
State in the Ministry of  Finance  will    agree 
with me,    is against the    declared policy of      
his Government     because     the    declared 
policy of his Government is that more funds  
and more resources  should be allotted to the 
rural sector so that the rural  sector,  both the  
rural  agricultural sector as well as the rural 
industrial  sector,  develops.  Now  according 
to the findings of the Estimates Committee, 
the credit deposit ratio at the end of December,   
1976 in respect of the rural sectors was 57.44 
per cent. But  the  ratio  in  case  of  the  urban 
sector was 63.96 per cent and in case of the 
metropolitan sector,  102.49 per cent.   So, at 
least in case of the metropolitan sector,,    they 
were drawing from the banks more than they 
were depositing in the    banks.    And even the  
urban     sector was drawing    far 
more than the rural sector. Now, I know that 
the vast bulk of deposits are generated in the 
urban and metropolitan sectors because they 
are the centres of industry, trade as well as 
finance. But, the policy should be— at least 
the declared policy of the Government is—
that part of the savings of these sectors should 
be directed towards the rural sector so that the 
rui'al sector develops rapidly. But the practice 
so far has been that the savings of the rural 
sector have been sucked up through the 
branches of the banks and directed towards 
the urban sector and particularly the 
metroplitan sector. So when the Bill has come 
for the merger of the Deposit Insurance 
Corporation and the Credit Guarantee 
Corporation, I would like to have an 
assurance from the hon. Minister of State for 
Finance that this policy will be reversed and 
the declared policy of the Government 



will be implemented. 

[The     Vice-Chairman     (Shri     Syed 
Nizam-ud-Din)   in the Chair.] 

Now, the agrarian sector contributes about 
45 per cent of the national income. If we take 
into account the small-scale industries, the 
handicrafts, which are also located in the rual 
area, then approximately 50 per cent of the 
national income is derived from the rural 
sector. It would be fair that at least 50 per cent 
of the bank deposits are loaned out to the rural 
sector for development of agriculture and 
development of small-scale and cottage 
industries. The practice so far has been very 
very discouraging. So, will the hon. Minister 
be pleased to give an assurance to the House 
that a target of allocating at least 50 per cent of 
the bank deposits to the rural and the cottage 
sectors will be fixed by the Government and 
they will try progressively to achieve this 
target at least during the next four years? 

Secondly,   Sir,  I  come  to  advances that are 
made    to big industry,      to agriculture and to 
small-scale    industry.   Here  also   after the  
nationalisation   of  the   14    commercial    
banks, some improvement has taken     place. 
Advances to agriculture as well      as small-
scale industry have    increased. But according 
to the figures given by the Government in this 
House in answer to Starred  Question No.  152  
on the 2nd May, 1978, the advances     to large 
and medium industry were Rs. 5,880 crores up 
to the end of February, 1978, to small-scale 
industry, Rs. 1,642 crores  and  to  agriculture,     
Rs.   1X61 crores.    That   is,   roughly   two-
thirds of the advances are still going to large 
and   medium   industry.      Now,   large and 
medium industries have their own resources.      
They  can  mobilise  more resources.     Why 
should    the nationalised banks give the    bulk 
of their advances to this sector?    Rather, the 
teulk of their advances should go to 

agriculture and small-scale mdustry. The 
picture should be just the reverse. Two-thirds 
of the advances of these nationalised banks 
should go to small-scale industry and to 
agriculture and only one third should go to 
big and medium industry. I would also like a 
clarification of policy on this question from 
the honourable Minister. 

In the Estimates Committee Report itself it 
has been pointed  out, 

"However, it was noticed that in agriculture 
major share of amount of loans were availed 
of by comparatively bigger farmers and the 
small farmers and agricultural labourers could 
not utilise the loan facilities from these banks 
to the desired extent 

So,  whatever  is  given  to   the   rural sector,  
the bulk of it is  cornered by the   landlords   
and  the  rich  peasants in  the  rural  areas,  and  
the  persons whom this Government says it 
desires to    help,    they    do    not    get    that 
benefit   or   they   get   a   very   small portion 
of it.     Therefore, I would also like  a  policy  
statement by the honourable Minister of State 
that in future at least the bulk of the advances 
that are allocated to the rural sector will go to 
the small and medium peasants   and  the  
agricultural labourers, and   not   to  the  rich     
peasants     and landlords.      I   would   rather   
suggest one-third,  not more than  one-  third, 
should  be given to the rich peasants and 
landlords even though they own about two-
thirds of the land, and two-thirds  of the rural 
credit should  be earmarked for the middle 
peasant, the small  peasant and the    
agricultural labourer.   If this  change    is 
brought about, then alone can be achieved the 
objective of raising the standard       of living of 
the  poorer    sections  in the villages,  and the 
alone can be taken the step towards    
realisation of    the Government's declared 
objective that they want to remove poverty and 
unemployment   during   the     next      ten 
years. 

Then, I am surprised that this Bill proposes 
that the total capital of the 
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[Shri Indradeep Sinha] new body or the 
merged corporation should be raised from Rs. 
5 crores to Rs. 15 cores. But will that be 
enough? What would be the scale of its 
operation? According to the Reserve Bank's 
estimate, the rural sector owes a debt of nearly 
Rs. 4000 crores. The annual credit 
requirements of the rural sector alone have 
been assessed at about Rs. 3800 crores and 
will go up to Rs. 4500 crores by 1985 
according to the projections made by the 
National Commission on Agriculture. Now, 
all this credit will have to be guaranteed 
Credit to the small industry sector will also 
have to be guaranteed. When a corporation is 
set up or when two corporations are merged 
with the objective of guaranteeing this credit,, 
then, will a capital of Rs. 15 crores be 
enough? I would rather suggest that the total 
capital of this merged corporation should be at 
least Rs. 100 crores and it should have the 
objective of guaranteeing credit which should 
be extended on a vastly increased scale to the 
rural sector and in the rural sector to the small 
peasant the agricultural labourer, the small 
crti?an, the handicraftsman find the tiny 
industries. I have not given any amendment, 
but I would request t^^c Government to 
consider this suggestion or to explain how 
they propose to cope with the task with the 
smaP capital base of only Rs. 15 crores. 

Finally, I was rather surprised to find that 
the speech which the honourable Minister of 
State read out here was word to word the 
same speech that he had read out before the 
Lok Sabha... 

SHRI SATISH AGARWAL: because the 
Bill is the same. 

SHRI INDRADEEP SINHA be 
cause the writer is the same. The 
officer writes and the Minister 
reads ...  

SHRI SATISH AGARWAL: A horse is a 
horse everywhere. 

SHRI INDRADEEP SINHA: That is not a 
good practice for the honourable Minister, 
that he reads out what his ollicial writes. We 
do not want our Ministers to resd out speeches 
prepared by officials. We want them to speak 
here. The Minister should speak here if he 
knows the subject. Word for word it is the 
same. The same thing was read out in the Lok 
Sabha. It was read out here also. Neither the 
Minister nor the Minister of State has written 
this. Any way in that speech these is a 
reference to the credit guarantee scheme run 
separately by the Reserve Bank of India. The 
Estimates Committee have gone into this 
question and they have made a recom-
mendation that that scheme should be merged 
in this Credit and Deposit Insurance 
Corporation. I would like to know what is the 
justification or the Government to persist in 
continuing that credit guarantee scheme 
separately and not accepting the re-
commendation of the Estimate Committee.      
Thank you. 

SHRI SURENDRA MOHANTY (Orissa): 
Mr. Vice-Chairman, I rise to support this Bill 
which is non-controversial in nature. But I 
would crave the indulgence of the House as 
also of the Hon. Minister tor drawing their 
attention to certain very disturbing tendencies 
and trends which have come to my notice 
regarding the credit policy of some of the 
nationahsed banks. It seems this Bill relates to 
the credit policy and credit guarantee. I am 
.«are the House will be interested to see that 
the nationalised banks do not function as 
leverage for the multinationals in this country, 
not only to mop up larger profits, but 
to'throttle the small-scale operators. This is a 
very, very serious matter and I hope the hon. 
Minister of Finance will pay some attention to 
it. 

We know that M/s. Greaves Cotton is a 
multi-national company of which the Greaves 
International is a subsidiary.    This Greaves    
International is 



engaged in fishing of prawns on the Orissa 
coast. I am surprised how multinational like 
Greaves Cotton, Britania Biscuits and Glaxo 
and such other companies operate in the field of 
fishing and manufacturing biscuits and ether 
consumer goods. Be that as it may, the Calcutta 
Branch of the Bank of India has advanced Rs. 
50 lakhs to this Greaves International and its 
benami unit M/s. Puri Marine Products for 
processing and exporting prawn without 
insisting on the margin money. I hope the hon. 
Minister will make a note of this. It means the 
Bank of India, which is a nationalised bank, has 
advanced Rs. 15 lakhs as term loan and Rs. 40 
lakhs as export finance to Greaves Cotton and 
Greaves International which is a multi-national 
company, without any margin deposit. I ask the 
Janata Government to tell Us how many small 
operators have been given this kind of facihty 
by our nationalised banks of which we are 
proud. 

 
Sir, Just now I was mentioning that this a 

very serious matter. 

Now, Sir, many honourbale speakers have 
referred to the fact that our rural sector is 
languishing for want of bank of credit. The 
small operators are not getting the credit and 
whenever they go to- the- bank for credit 
facilities, they are asked to deposit 15 per cent 
as the margin money. Now. this is really a 
thing which baffles my imagination. How can a 
nationalised bank advance money to these 
multinational companies for operations like 
prawn-catching? And, Sir, the multinationals,, 
with the credit that is given to them by the 
nationalised banks, are throttling the small 
operators as a result of which the small prawn 
operators in Orissa in the coastal areas, who 
have been engaged in the processing of prawn 
and exporting them, 
are now starving    and    those    small 
427 RS—5 

units are closed down.        Therefore, I      
while this Bill is being brought forward to 
streamline the credit policy of the nationalised    
banks, I venture to suggest  to  the  honourable     
Minister I       that   the   honourable   Minister   
should i      pay some  attention  to it and    
there I       must   be  a   specific   inquiry   into  
the granting of advances to such multina-
tionals particularly the grant of an advance of 
fifty lakhs of rupees to M/s. ;       Greaves  
International    without     any margin  money,  
without any    margin deposit. And, Sir, the 
honourable Minister should also let us know 
when this credit was  sanctioned and when '      
this margin    money    was    deposited. These 
two dates are very vital because, to my 
knowledge—I say this. Sir, with 1      all 
seriousness—this margin money till i      even 
today has not been deposited at all.      It has 
not been deposited at all till today, if my 
information is correct. Therefore, these two 
dates    are very vital.     These matters should 
be handed over to the CBI or to the Vigilance 
Department, because here is a serious matter.      
But  I  would  like  to write to the honourable 
Minister because I do not want to go into this 
matter in all details because certain 
individuals and personalities are involved in 
this matter whom I do not want to mention       
here or whom I do not want to drag into this 
since they are not here to defend themselves.     
But I would like to write to the honourable 
Minister and if the honourable Minister, Sir, 
means !      business if he means that the 
nationa-[      Used  banks  are  really  
operating  for furthering  the   socialist   
ob.iectives  of the Janata Government, if the 
Minister  is  serious  about   seeing  that  the 
name of the Janata Government does not  roll  
in  the  dust,  then  he     must order an inquiry 
into the affairs of the Calcutta Branch of this 
particular nationalised bank and he must tell 
the I     House as to how this heavy amount I     
came to be advanced to a multinational 
company without the margin deposit. 

Sir,  while welcoming this Bill, if I have 
brought this fact to the notice of the 
Government, it is merely because of the fact 
that most of the time the 
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Government, the Minister or the Officers are 
not in the know of things and are not properly 
informed and these people take advantage of 
this. This is taken advantage of by the 
nationalised banks for doing this kind of sordid 
things. With these words. Sir, I support the 
Bill. 
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 (1)   The Reserve Bank of India's 

branch expansion policy for 1978 is 
diiecled towards opening of more 
branches at unbanked rural centres in 
underbanked districts/States, so . as to 
correct the regional imbalances in the 
availability of banking facilities and 
strengthen institutional credit 
infrastructure in backward areas. Branch 
expansion in urban and metropolitan areas 
will be very much   restricted.    During 
the  year 

1977, commercial banks opened 3348 hi-
anches highest number in any one year so far. 
Of these, 2261 Or 66.3 per cent were at rural 
centres. The accent of rural branch expansion 
will continue but would mainly be directed 
towards under-banked  districts/States. 

(2) Government have decided that by the 
end of June 1978, each unbanked community 
development block in the country should have 
a bank office. At the end of December 1976, 
there were over 700 unbanked blocks. Today 
the number has been reduced to 250. Of these, 
in respect of over 200, banks are already 
holding licences for branch opening. 

(3) Banks have been advised by the 
Reserve Bank of India to deploy 60 per cent 
of the total deposits mobilised by them in the 
rural and semi-urban areas in those areas. 

(4) Government has asked the 
public sector banks to ensure that 
33-1/3 per cent of their total 
advances by the end of March 1979, 
should be given to the priority 
sectors, including agriculture. At 
the end of March, 1977, the propor 
tion was about 27 per cent. 

(5) To enlarge flow of bank credit 
into rural/semi-urban areas and in 
the neglected sectors, lead banks 
were asked to formulate district 
credit plans for their lead districts 
by March 1978. Reports received 
show that credit plans have been 
prepared for 376 of the 382 districts. 

(6) The Scheme of Differential 
Rate of Interest, under which loans 
are advanced at the rate of 4 per 
cent per annum to the weakest 
among the weak, having annual 
income of not more than Rs. 2,000 
in rural areas and Rs. 3,000 in urban 
areas, has been extended to cover 
the entire country. Banks have been 
asked to ensure that at least 2/3rd 
of  their  credit  under  the   scheme 
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went through rural and semi-urban branches 
and that ^^ least l/3rd of the DRI credit 
should accrue to the scheduled castes/tribes. 
Present imbalances in this regard are to be 
corrected by March  1979. 

(7) 48 Rgional Rural Banks have been 
established in 16 States covering 87 districts 
to provide credit to the weaker sections in 
the rural sector. As at the end of January 
1978, they had opened 1218 branches, 
mobilised Rs. 32.9 crores as deposits and 
disbursed Rs. 46.14 crores   as  credit. 
(8) The procedures and application forms for 
loans by banks have also been streamlined to 
facilitate the flow of credit particularly to the 
rural   sector. 

(9) In the co-operative sector, be 
sides streamlining the policies and 
procedures, step's are being taken 
to reorganise primary Agricultural 
Credit Societies into viable multi 
purpose units with full-time, paid 
secretaries. 

(10) Farmers' Service Societies 
are also being organised. 

(11) Steps have been taken to re 
habilitate weak central co-operative 
banks to improve their staffing pat 
tern and professionalise manage 
ment  policies. 

SHRT U. K. LAKSHMANA GOWDA 
(Karnataka): How many more  pages   are  
you  going  to  read? 

SHRI SATISH AOARWAL: Only the 
last point remains. 

(12) To promote tiny industries 
in rural/semi-urban areas. Margin 
Money Scheme has been introduced. 
It provides for giving 10 per cent 
of fixed capital investment as soft 
loan to entrepreneurs to set up in 
dustries with investments in plant 
and machinery not exceeding Rs. 1 
lakh. The margin money assistance 
to scheduled castes/tribes is at 
15 per  cent. 

 There   are  various   other  directives 
being issued by the Government. We are 
taking steps to see that bulk percentage of the 
credit goes to the rural sector, small scale 
industries and the poorer sections of society. 
We are looking into it. That is what we are 
looking into. I think that meets the points 
raised by Shri Indradeep Sinha. I do not think 
there is anything more for me to say. So far 
as the points raised by Shri Surendra 
Mohanty with regard to credit guarantee and 
credit policy are concerned,. I have already 
'stated them before the House. So far as the 
question of an advance made by the j 
Calcutta Branch of the Bank of India j of Rs. 
50 lakhs to the Greaves Cotton is concerned, 
that would be looked into and the result 
would be known to him. There are several 
other minor points that have been raised by 
other hon. Members. Without taking much 
time of the House, I give an assurance to this 
House that this i^ a very welcome measure 
and it would reduce the overhead expenditure 
of the two Corporations, There need be no 
doubt in the minds of the hon. Members that 
the amount of Rs. 15 crores would not be 
adequate. I think for the time being it ia 
sufficient. Moreover, premia will be coming 
in and the fund will go o" building up. So, I 
think the things will be managed. I assure the 
House that all the valuable suggestions that 
the hon. Members have rnade during the 
debate On the consideration of this Motion 
will be taken note of. With this assurance, I 
request the hon. Members to go through this 
Bill. 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN): Now I will put the 
motion. 

The question is: 

"That the Bill to provide for the 
acquisition and transfer of the 
undertaking of the Credit Guarantee 
Corporation of India Limited in order to  
serve  better the need  for 
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providing credit guarantee to commercial 
banks, and further to amend the Deposit 
Insurance Corporation Act, 1961, and the 
Reserve Bank of India Act, 1934, and for 
matters connected therewith or incidental 
thereto, as passed by the Lok Sabha, be taken 
into consideration." 
The motion  was  adopted. 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN): We shall now take up 
clause by clause consideration of  the  Bill. 

Clauses 2 to 9 were added to the Bill 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI SATISH AGARWAL: Sir, I move: 

"That  the   Bill  be  passed." The 
question was proposed. 

SHRI U. K. LAKSHMANA GOWDA: 
Of course, I agree with the Minister that it is 
a very simple Bill. But I would like to bring 
to the notice of the Minister one point. So 
far as the insurance cover to the depositors 
is concerned, it is limited to Rs. 20,000. If 
the deposits exceeding Rs. 20,000 are there, 
the insurance cover is not available, in the 
present day circumstances, when there is 
inflation and so many other things and the 
value of rupee is so low, providing an 
insurance cover only to the extent of Rs. 
20,000, according to me, is very 
insufficient. I would request the hon. 
Minister to consider the question of 
increasing this limit substantially 'SO that 
the insurance cover is also available to 
depositors with much larger amounts in 
deposit. Thank  you. 

SHRI LAKSHMANA MAHAPAT-RO 
(Orissa): Sir. as far as I am aware, this 
Deposit Insurance Corporation was formed 
after the disaster of the Palai Bank which 
collapsed it. It was a bank of repute and 
had many branches in the country and some  
abroad  also.     On  the  basis  of 

that  reputation,  there    were     many poor 
people who had deposited their •small  
earnings  with  the  Bank.    But when  it  
collapsed    and    went    into liquidation,   
there  was   no   guarantee for   those  
depositors   and   the   result was    they    
were    driven    to    stark pauperism.   That 
was the reason why such  a   corporation  
was  formed   and the  object  was  to    see    
that    these peoples   deposits  are     secured.     
This is  something   good  which  has    been 
done.    I am not challenging the correctness 
of such  an approach in the matter.    While it 
is good  that small depositors   deposits   are   
secured   this way,, we  should   also    
examine    the question why the bank went 
into such a  state  of   collapse  and    
liquidation. The reason is, pure and simple, 
mismanagement.    What did the manage-
ment   get for  that?     It  was  nothing. This 
Insurance Corporation came in to secure  
them.    Therefore,, you  do  not penalise the 
management for that.    It takes you into 
difficulty; you do not penalise    it.    
Therefore,     something •.should  have  been  
done  about it. 

Secondly, even after you secure the 
depositors' money, you are not giving them 
this money easily. As it is,, the policy-holders, 
whether they have such, deposits in a bank or 
it is with an insurance company, are to com-
plete so many formalities and rituals, with the  
result that possibly a depositor dies before he 
gets the money. Therefore, Sir, the very pur-
pose for which we have done it, gets defeated. 
What are the measures by which you want to 
simplify things and liberalise the rules so that 
they get  benefit  of  it? 

SHRI SATISH AGARWAL: Sir,, Mr. 
Mahapatro has pleaded for some easy method 
to get the money in case the bank goes into 
liquidation. I wish that such an occasion does 
not arise at all. The House will be interested 
to know that in-between 1949 to 1961, that is, 
12 years, before this Deposit Insurance 
Corporation and the other company came into 
existence, the total number of banks that went 
into 



[Shri Satish Agarwal] voluntary liquidation 
was 164, while liquidation by law was 112 
and the total number of banks that went into 
liquidation between 1949 and 1961 was 276. 
But after this Deposit Insurance Corporation 
came into force in 1961 and the other one in 
1971, I think upto 1961 only 11 banks were 
amalgamated and only one went into 
liquidation and there was this scheme of 
arrangement with regard to two banks. So, 
after 1961, that particular situation has not 
arisen. The hon. Member rightly pointed out 
with regard to this scheme emanating only in 
the background of Palai Bank. I wish that 
hereafter, there will be no occasion and let us 
all wish that no bank in this country will go 
into liquidation. So, that particular occasion 
will not arise. Even then, if there be any such 
complaint that the hon. Member has made 
with regard to any procedural difficulties, I 
assure him that we will look into the same and 
there will be no delay in the disposal  of cases. 

"With these words, Sir, I appeal that the 
Bill be passed. 

SHRI U. K. LAKSHMANA GOWDA:   
What   about  the   limit? 

SHRI SATISH AGARWAL: Twenty 
thousand of course is the limit irrespective of 
the total deposits. This is true. But the 
occasion will not arise; that is number one. 
Secondly,, it is only to safeguard the interest 
of the small depositors, and a small depositor 
has not got more than Rs. 20,000 in one 
particular bank. 

SHRI U.      K.      LAKSHMANA 
GOWDA: But why restrict it to Rs. 20,000? 
Under the Industrial Disputes Act you are 
amending the definition of the worker by 
raising his wage to thousand rupees or 
thousand two hundred rupees. Why should 
you not increase this limit of Rs. 20,000 to 
Rs. 50,000? 

SHRI SATISH AGARWAL; It is only 
with regard to one bank. The deposits may be 
in other banks also. 

It is the deposit that is insured; it is not the 
depositor who is insured. If one depositor has 
Rs. 20,000 in one bank, it does not mean that 
he will not get for his deposits in five other 
banks. 

SHRI U. K. LAKSHMANA GOWDA: 
Suppose there is a person who has got a 
depasit of Rs. 30,000 in a bank and the bank 
collapses. Your insurance covers only Rs. 
20,000 and the depositor loses his ten thous-
and rupees. My suggestion is, in the present 
circumstances, to increase the limit from what 
it was in 1961. There is such an inflation and 
there is chance for increasing that limit from 
Rs. 20,000. So, I would like the Minister to 
consider it. I am not saying that he should 
agree here and now. But there is a case for 
consideration. 

SHRI SATISH AGARWAL: The 
suggestion in his latter part is acceptable to 
me. 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN): The question is: 

"That  the  Bill  be  passed." 

The motion was adopted. 

SHRI U. K. LAKSHMANA GOWDA: 
Before you take up the next Bill,. I find that 
the House is very thin. Also, I am told that 
there is not much business for 17th and 18th. 
In the circumstances I would suggest that we  
adjourn the  House  now. 
5.00 P.M. 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN): The suggestion should 
come from this side. 

SHRI: LAKSHMANA MAHAPA-TRO: 
When the Business Advisory Committee met 
and allotted time, there was this sort of 
understanding that two days will be allotted 
for passing these Bills and that the discussion 
would be spread over on these two days, not 
that all the Bills would be passed in one day. 
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THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN): Not all the Bills.   We 
would sit only up to 6 P.M. 

SHRI LAKSHMANA MAHAPA-TRO: 
Let us not sit like other days beyond 5 P.M., 
as we did when there Was a regular Session. 
Since we are now in extended Session, we 
should not sit beyond 5 P.M. 
 
SHRI  SATISH  AGARWAL:   If the House 
'SO wishes, I have no objection. The   
Government  would   always  res- 

pond to the wishes of. the House. There is no 
question. I submit to the wishes of the House. 

THE VICE-CHAIRMAN (SHRI SYED 
NIZAM-UD-DIN): Then, we adjourn now till 
17th May. 

The House  then  adjourned 
at one minute past five of the 
clock till eleven of the clock 

on Wednesday, the 17th May, 
1978. 


